¢ National Company Law Tribunal
Mumbai Bench

MA 2753/2019 in C.P. (IB)-1980/(MB)/2018

Under section 33 (i)(a) of Insolvency &
Bankruptcy Code, 2016

In the Application of
Mr. Santanu T Ray
Professional

In the matter of

Shanaya Fashions
weena Petitioner/
Operational Creditor

Vis
One World Industries Private Limited
......Respondent/ Corporate
Debtor

Heard on : 09.10.2019
Order delivered on : 15.11.2019

ORDER
on submitted on 09.08.2019 U/s.33 of the Insolvency &

6 (hereinafter referred to as “I&B Code”) by Mr. Santanu T
Professional of the Corporate Debtor M/s. One World Industries

ing an Order of ‘Liquidation’ of the Corporate Debtor. It is
e Committee of Creditors' meeting held on 01.08.2019 has approved

the Petition/ Application U/s. 9 of the Insolvency and Bankruptcy Code,
de) filed by the Operational Creditor Shanaya Fashions against ‘One
ies Private Limited’, (hereinafter as “Corporate Debtor”) was
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16.11.2018 (C.P.1980/IBC/MB/2018) by this Bench
ed as Interim Resolution Professional (IRP) to
jon/ Application, in the first meeting of the Committee
 in which the agenda to appoint Mr. Santanu T Ray
IP A-002/1P-N00360/2017-18/11055) was passed by

s that on 21.04.2019 two Prospective Resolution
erest for submission of Resolution Plan namely
ate Limited and (ii) Sanjay Rameshchandra
.shehandra Vyas was declared as the eligible

r failed to deposit the Earnest Money Deposit
_- -which his candidature was rejected by COC.
onal published another invitation on 28.05.2019
2 being directed by CoC.
- interest for submission of Resolution Plan
as and Mr Manish Chaturvedi. However, Mr
ineligible and once again Mr Sanjay
red the Resolution Applicant. However, the
o receive any Plan from the said Resolution

n G inviting expression of Interest was published by

nal on 13.07.2019 by which names of the eligible resolution

‘Sanjay Rameshchandra Vyas and Mr Manish Manohar
eclared on 25.07.2019.

jon Professional received the Resolution Plan from Mr Sanjay

Vyas on 29.07.2019 and by Mr Manish Manohar Chaturvedi on

ion Professional submits that the Resolution Applicants had not

sion of Eamnest Money Deposit (EMD-1) and also the second stage Earnest
posit (EMD-2) which is 15% of resoluti ffered as performance

the Resolution
vency and IBBI

ution Professional informed the m
licants that with the amendment dated 2 )
ons 2019, makes it mandatory on t

part :gf-";ﬁe desolytion Applicant to
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thin the time specified by Members of COC and
is not in compliance with the provisions of

opined that despite several efforts by the

he business of the corporate debtor by bringing
nt, the Resolution Plan submitted were not in
a nor is it in compliance to the provisions of the

08.2019, a resolution with majority
ers of COC to initiate liquidation
270 days of the CIRP period was

ited, the Corporate Debtor having
idated as the Resolution Plans

T Ray, the Resolution Professional for
is hereby instructed to file an application

of the corporate debtor.

he CoC meeting dated 01,08.2019, the CoC by 86.09% e-voting decided
the Corporate Debtor under section 33(1) of the 1&B Code. The CoC
the RP Mr. Santanu T Ray be appointed as liquidator subject to approval
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ointed two valuers for the valuation of short term

Co and (i) Ramesh M Shetty where the average

debtor was stated to be Rs 1,72,93,412/-

ted twn\raium for the valuation of Long term
ices LLP and (i) V K & Associates where

porate debtor was stated to be Rs

‘Bench hereby Orders that:
mmence as per the Chapter 111 of the Code

lo: IBBI/IP A-002/IP-N00360/2017-
dator” as per the Provisions of S.

rs, one in English language and one
out the Liquidation of the Corporate

d to the Concerned Authority with which
seek any directions, if need be, from this Bench during

Authorized to represent the Corporate Debtor before the

s, if need be.
. Application for U/s. 33 (1) (a) is Allowed.

Sd/-

M. K. SHRAWAT
MEMBER (JUDICIAL)
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